IN THE CENTRAL AOMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH
AT WYDERABAD :

ND.1631/97

DATE ©OF ORDER__: 11-12-1997,
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Betueen -

emt .Jaga Rani

ves Applicant
And

1., Sub~Oivisional Officer (Telephones)
Telecom Department, Senga Reddy, Medek
Dlstrlctc

2, Telecom District manager,
Tglecom Department,
Sanga Reddy, Medak District.

ves REépﬂmentE

!

Counsel far the Applicant : Shri S.Raﬁakrishna Rao
i

Shri V.Bhimanna, SC for Rlys

e

Councel for the Respondents

- -~ -— !

CORAM:
THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S5.JAI P ARAME SHUAR ¢ MPEMBER (J)

(Order per Hon'ble Shri R.RANCARAJAN. Member (A)

vs e 2.
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i
Heard Sri S.Ramakrishna Rao, counsael for the applicent

and Sri V.8himanna, standirg counsel for the Respondents.

a8s & part-tiﬁe Sweeper by memo

2. The applicant was engaged

No .E2/PTs/SGO/KHR/16 dt.29-8-89 (Annexure=II1 to the OA).
|

Je By the impugned order dt ,30-5-97 the app;icant was givan a

30 days notice before retrenchmant.

aside the impugned letter dt.30-5-97 issued by the Respondent Ngel

and Por a consequential dirsction to t he r espcnoents to considar

har case for Purther promotion to Clasa-IV (Group=D) in any
|

vacafnCy. Tpo learned counsal for the applicént states that the

i ) .

impugned orderdt .30~-5-97 is wrongly worded as t he applicant is
,

not engsged as .a casual labgurer and the apriCant is engaged

as part time Sueeper. Further the counssl f or the applicant

|
This 0.A. ;s filed for seting

|
states thst his client (ths spplicart) was engaged &p on 29-8=-19
1
whereas t he impugnad order states that she uas working only fro
!
1.12.91 only, which is incorrect,

Je The applicam has requested that she should be cantinu%d

as part-time Suwesper and her case has toe He considered for regula-

|

risation in térms of Apex Court Judgementzin Civil Appeal No.36D
& 361/94 in SLP(C) No .8045/97 (CC 1269/95§ decided on 2-4-97.

Sri Ramakrishna Reo, counsel for the applicant further submits
that the applicant should be considered for regular absorption

terms of letter dt ,17-5-89 of the p & T Deparkment., it is not

0.0.3‘
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possible for this Tribunal to check wheather the work is thsrs to

continue her without retrenchment and it is also not necessary

-

AR

for us to go into,details. The spplicant cah submit 8 detailed

representation to Respondent No.2 bringing éll‘thesa points for

redressal of grievance within 10 days from the date of receipt of

a copy of this order. Ue have no doubt in our minds that the

Regpondent No.2 will consider the applicarﬁ‘s‘reprESEntation and
!
reply her in sccordance with the law within a short pericd of 45

deys from the date of receipt of the rapraseﬁtation.

4. With thess directions, the C.A. is bisposed of at the

admissicn stage itself. No crder as to costs.

-0y, Registral
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